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(vi) ALTERNATIVE EMPLOYMENT FOR 

THE EMPLOYEES RETRENCHED FROM 
SALEM STEEL PLANT. 

·SHRI C. PLANIAPPA (Salem): 
Unde~ Rule 377 I w.i.sh to raise the 
following matter of urgent public im-
portance. 

, The Hind ustan Steel Construction 
Company Ltd ., ' is a Central Govern-
ment organisation. This organisation 
is e:ngaged in erecting steel mills in 
many parts of our country and also in 
implementing allied projects. Particu-
larly in Bhilai, Bokaro, Kudremukh, 
Visakhapatnam, Salem, Madras etc. 
the work of th-e Hindustan Steel Con-
~truction Corppany is c.ontinuing. Simi-
larly, thi~ organisation is also engaged 
iJl' construction work in Libya, Iraq and 
other countries. 

The most unlortunate aspect of this 
organisation's work is that the workers 
are to fend for themselves immediately 
after the completion of a particular 
project by this company. This system 
of leaving the workers in the lurch 
should be stopped. 

The Hindustan Steel Construction 
Company is getting work contracts in 
other places even before the work in a 
particular place is completed. In such 
cases the surplus workers in the pro-
ject being completed shoulq be taken 
Qver to the new projects. If that is 
d<'ne, then there will be no 'retrencb-
ment of workers. New, neews nas 
come that there are reports that th~re 

will be retrenchment of workers in j 

Salem, Kudremukh, Madras and parti-
cularly , in Salem. Under the labour 
laws of the country, those who have 
joined later must go first. But in 
Salem, there is a proposal to send All 
of them together. Should such large-
scale retrenchement be allowed? Can-
not H.S.C.L. find alternative avenues 
of employment for them in the llew 
proj ects being undertaken? Should 
not the Ministry of Steel take interest 
in this matter and ensure that they are 
taken in the steel projects undert':iken 
by H.S.C.L. elsewhere? 

Though the finances may not permit 
the taking up the second phase of 
Salem Steel project, at least the work 
on the second Sensameer M.ffi should 
be started. The pre ent salem project 
has not led to any appreciable benefit 
to the local people and they are not 
satisfied. The present cald rolling mill 
has given employment . only to 1000 
people. So, immediately the secood 
Sensameer Mill should be , constructed 
so that there is no large-scale retrenc,h-
ment in Salem Steel Plant. ~ 

(vii) RELIEF MEASURES REQUIRED FOR 
THE INHABITANTS AND LIVE STOCK EN-
TRAPPED IN KARGIL AND LADAKH ~I -
TRlCTS DUE TO HEAvY SNOW FALL. 

SHRI P. NAMGYAL '(Ladakh): The 
untimely heavy snowfall in first week 
of November, 1981 in Ladakh regjons 
has, entrapped .inhabitants · and canght 
them unawares, resultin'g in . early 
blockage. of many roads in far -fiW'\g 
and remote villages of the districts of 
Xargil and Ladakh~ Commumcations 
have been. suspended, ' entire pasture 
lands of Changth.ang,. areas . bordering 
Tibet, and Zanskar ' areas are snow-
covered, depriving survival qf sheep, 
goats, horses, mules and other live-
stock, inclu~l.ng Yaks of the . ~omadic 
tribes. The f;i,rst information . reports 
from these areas revealed that more 
than 5,000 heads of . catUe, .mostly 
young kid of sheep ana. goats, have 
perished due to starvation and cold. 
Several cases. of frost bites . to .hu!llan 

. ·The original SpeeCh was d~livered in Tamil 
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ings are also f reported, So far 
avai~able. reports indicate t~t p~st~re 
lands are still covered under thick 
layed of snow, and live-stocks' ate dy..; 
ing due to starvation. If timely sup-
ply by air-dropping of foodstuffs .for 
the inhabitants, and fodder and con-
centrates for the llvestock are not made 
early, apprehensions are ,that besides 
miseries to the inhabitants, most of the 
livestock may perish within a couple 
of days. 

I urge upon the Government to im-
mediately air-drop rations and medical 
aid for the entrapped inhabitants and 

-tooder and concentrates for livestock, 
necessary for their survival. 

(viii) NEED TO OPEN AN OFFICE OF 
SHIPPING CORPORATION OF INDIA AT 
MADRAS. 

bR. VASANT KUMAR PANDIT 
(Rajgarh): The Shipping Corpora-
tion of India was establisned in 1961. 
The main aim of the Government was 
to help, de"elop and channelize the 
export-import business, . shippin~ op-
portonities and passenger services 
from various ports of India, During 
the course of the last 20 years, the 
SCI has i,nvested ovef Rs. 1,000 crores 
in expanding their activity c..nd 
services throughout the major ports 
of India. The SCI has drawn up 
an ambitious programme has drawn 
up an ambitious programme fOr 
further expansion and development 
in all the port services. A s4m of 
Rs. 800 crores will be spent during the 
coining ' 3-4 years. Presently, SCI is 
one of the biggest shipping companies 
in the wqrld. 

At any given hme, about half the 
number of ships at the . MadraS port 
belong to SCI. The Corporation runs 
a highly lucrative passenger services 
trom Madras to Singapore, to Port 
'sa:lair, to Japan,' to East and , West 
Africa, and various cargo ships from 

; and to Madras port. It passes one's 
compreli~nsiOn why the SCI has never 
bothered to open its own office in Mad-
ras. The entire business has been 

given to a private company, whkh 
makes enormous prOfits at the cost of 
SCI. Th SCI has long been toying 
with an idea of opening its own offic~ 
in Madras. 

'All the shippitng busines , including 
passenger services is run tl1rouih 
Messrs, K.P.V. Shaikh Mohammad 
Rowther Pvt. Ltd. Actually Messrs. 
K.P.V.S. has been' doing monopoly 
business , with SCI. In ' addition to 
their COIPmis,sion arrangements, th~y 
are also dOing ' agency, stevedoring, 
clearing forwarding. contracts, chip-
ping, painting and ship chandlier w.ork 
\\:'ith SCI through benami firms. Due 
to this monopoly, lot of complaints 
and harassments have been ex-
perienced by traders, exporters. im-
porters and even passengers. 

, , 

May I, therefore, request the Gov-
ernment to establish an SCI office p.t 
Madras, the prestigious port of India 
in the South? The SCI has even' open-
ed , their own , offices in -foreign coun-
tries, whife only at Madras they have 
given thei r business on agency basis. 
In view of the' fast expansion of SCI 
business in Madras, it is but wise and 
proper tnat SCI must operate on their 
own, without aliowing individual mo-
nopoly to make prOfits and get all 
ot~er benefits. I hope Government 
would announce their decision On the 
above importanf matter, in public in-
terest, and to keep up the prestige ot 
the SCI. 
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